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5hi P.J. Shetty, learned cour 
tha applicint and Shri M.S,Padmaraj 
learned counsel for respondents. T 
ye in the application is that th-
cents be perTitted to appear in 
rntntl examination for promotion 
post of Clerk to be held on 23.10. 
'hri Padmarjaiah cJ.arifies th.t 
applicants were, in fact, allow 
thfj exarnirtion and the applicar 
A.No.1006 9  K. Sundar, passed thr' 
tjon and is being offered the po 
while the other applicant having 
in the examination cannot ohvio 
given the offer. Thus by permit4  
tl-s appliicints to take the 
the grievance of the applican 
:oVed and nothing survivr f 
considerution. The applicatii 
h"or, 1ismjed 	orrT - 
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